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[Secretary] { Mr. Mani, you will take seven
that the Committee shall make a | minutes.
report to this House by the first day
.of the next session; SHRI A. D. MANI (Madhya Pra-

that jn other respects the Rules
of Procedure of this House relat-
ting to Parliamentary Committees
shall apply with such variations
and modifications as the Spealer
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 15 members to be ap-
poined by Rajya Sabha to the Joint
Committee.”

(I1)

“In accordance with the provi-
sions of Rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to
enclose herewith the Appropriation
(Railways) No. 3 Bill, 1967, as
passed by Lok Sabha at its sitting
held on the 4th August, 1967

2. The Speaker has certified that
this Bill is 2 Money Bill within the
meaning of article 110 of the Con-
stitution of India”

SECRETARY: Madam, I lay the BRill
~on the Table.

p————

SHORT DURATION DISCUSSION
UNDER RULE 176 RE THE CON-
STRUCTION OF A HOTEL IN
BOMBAY IN COLLABORATION
WITH HILTON HOTELS.

THE DEPUTY CHAIRMAN: We
will follow the convention that we
have laid down. One Member from
each Party will speak op this. Once
ngain, I have from the Congress Party
eleven names. The Chair will not be
able to accommodate gl] the eleven
Members from the Congress Party.
Either they themselves get together
and put up four names or the Chair
will use its own diseretion and call
~out the names that the Chair decides.

desh): Tepn minutes, Madam, as I am
the opener.

THE DEPUTY CHAIRMAN: We
must finish everything py six o’clock.

SHRI M. P. BHARGAVA (Uttar
Pradesh): Madam, before he starts.
I nave a clarification to seek. May 1
know from the hon. Minister if a de-
cision has been taken to give up this
Hilton proposal and, if so, the debate
becomes infructuous?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): No, Madam. No such deci-
sion has been taken,

SHRI A. D. MANI: I will not take
more than ten minutes. Madam, I am
glad that the House has been given
an opportunity of discussing the con-
struction of a hotel in co-operation
with Hilton Hotels by the Metropoli~
tan Hotels Limited. It is necessary
that there should be a backgrourq ac-
count of the Hilton proposal which
has often figured in Starred Questions
and interpellations in this House dur-
ing the last few years. Members may
be aware that Hiltong tried to rego-
tiate the setting up of a hotel in India,
in Bombay, with the Government of
India in 1956 and later in 1964. On
both the occasions the proposal fell
through and one of the persons who
made this proposal, Mr. Chib, has
now been appointed as the Genreral
Manager of Hilton Hotels in Ceylon.
Thiz 15 1 part of the backgcound ac-
count of the Hilton proposals. The
Metropolitan Hotels Limited has been
formed by persons who belong fto
Nagpur, namely, the Dhanwate family.
I happen to know them for the
past thirty years. They have been
first clasg printers in this country
ang are running a very fine printing
and litho works ir Nagpur. They
purchased 27,000 square yards of the
estate of the Maharaja of Gwalior in
Worli after hig death and demolished
the palace....
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SHRI A. G. KULKARNI (Maha-
rashtra): Mr. Dhanwate is not only
.one. There are so many other
parties. Do rot create a wrong im-
pression. How do you know all these
-things?

THE DEPUTY CHAIRMAN: Order,
order.

SHRI A. D. MANI: I am saying it
:on a very complimentary note. My
friend need not take umbrage under
what 1 have said. The Dhanwate fa-
mily has taken a leading role in the
construction of thigs hotel. Now,
27,000 square yards have been acquir-
ed of a very valuable and beautiful
site jn Bombay on the ocean near
“Worli and they have demolished the
palace of the Maharaja in the expect-
ation that a hotel would be put up.
Messrs. Hiltons have agreed to co-
~operate with them in the construction
of a hotel and the negotiations have
been carrieq on by the Metropolitan
‘Hotels Limiteq with the Government
of India also. The Government of
India has been, at every stage, appris-
ed of the various proposals put for-
‘ward by Messrs. Hilton and Compary.
Now, the main features of the pro-
posals are thag the capital investment
will be Rs. 3.25 crores, out of which
ithe rupee project will cost Rs, 250
«crores and the foreign exchange com-
ponent is Rs. 75 lakhs at the post-
devaluatior rate. Hiltons have agreed
to contribute Rs. 30 lakhs in foreign
exchange which will be deposited in
a bank in New York to be spent by
"Metropolitan Hotels Limited for the
construction of the hotel. Hiltors will
give all their technical advice and
«co-operation in the construction and
-operation of the hotel. The foreign
exchanrge earnings of this hote] every
vear will be Rs. 75 lakhs, of which
Rs. 30 lakhs will be contributed in
the shape of equity participation by
Hiltons. During the course of run-
ning the hotel, it is estimated that the
recurring foreign exchange require-
‘ments would be Rs. 40 lakhs and the
:annual foreign exchange that our
country is expected to earn by put-
1ing up this hotel, after a deduction
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of Rs. 14 lakhs is Rs. 81 lakhs, which
we are expecting to earn by the
constructior. of the hotel in Bombay.
After taxation is put op this sum of
Rs. 81 lakhs, Hiltong are expected to
take back Rs. 10.80 lakhs. It is not
very well known that Hiltons have
now been acquired by TWA. It is no
longer in the hands of Mr. Conrad
Hilton, who built up the chain of
hotels all over the world. Mr. Conrad
Hilton was supposed to be such an
expert hotelier that at any given time
he would be gble to tell his visitor
what the menu was in one of his
hotels in ary part of the world. He
used to get information on the oceanic
trunk route about the menu cards in
the varioug hotels. Mr. Conrad Hilton
is no lorger running the Hilton chain
of hotels in the Uniteq States and his
hotels have now been acquired by
TWA, one of the world’s foremost jir-
lines. I have no doubt whatever that
if Hiltong co-operate in the construc-
tion of a hotel, the country is bound
to benefit in the long run by getting
a large number of visitors. The rate
of growth of foreign exchange from
tourist traffic has been falling, It is
not commensurate with the expecta-
tions that we have had of earning
foreign exchange from tourist traffic.
I, therefore, fee] that the proposal on
the face of it has got points to com-
mend itself, pbut there are certain
other points to which I would like
to draw the attention of the hon,
House. I am not against collaboration
with Hiltons or any other foreign
company.

SHRI ARJUN ARORA (Uttar Pra~
desh): You should be against.

SHRI A. D. MANI: I am in favour
or foreign collaboration in the run-
nirg of projects if we earn foreign
exchange as a result of such collabo-
ration. I am not one of those who
takes an ultra nationalistic view and
say that we can look after ourselves
and we do rot want anybody’s help
in running any project. According to
the proposal which has been put for-
ward by Hiltons, the main control of
the Hiltor. Hotel will be in the hands
of Hilton and not the Metropolitan
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Hotels Limited. I shall read out sec-
tion 4 of the proposals:i—

“Subject to the aforesaid Hilton
shall have absolute control and
discretion in the operation of the
hotel and without limiting the gene-
rality of the foregoing, such discre-
tion of Hilton shall include and
extend to among others the use of
the hotel for all customary purpose,
the charges to be made, the term
of admittance of the hotel for
rooms, for commercial space, for
privileges of amusement and enter-
tainment, for all food and bever-
ages and about policies of the hotel
and for all phases of promvtion and
publicity.”

In other words, a substantia]l part
of the contribution will be made by
Indian capital. Hiltons will have 20
per cent of the capital participation,
but will have complete right of con~
trolling this hotel for a period of
twenty years. In other words, what
Hiltong are trying to do is to have
a sort of managing agency for them-
selves,

Now, the main question is, if we
approve of collaboration on such
terms, can we resist other parties?
I am not suggesting to Government
that they should be allowed to claim
with foreigners in setting up other
projects on similar terms. Hilton’s
name counts a lot in the hotel busi~
ness and tourist traffic of the world.
I have no doubt that Hiltons would
be able to earn foreign exchange. If
for any reason they are not able to
earn foreign exchange, what is our
position? According to the proposals
which have been put forward the
contract will be in force for 20 years
and it likely to be renewed for a
period of ten years each and option
will be given to Hiltons. That is for
fifty years they would be in a posi-
tion to run the hotel.

Now, these are the proposalg that
have come to my knowledge, The hon,
Minister shakes his head. If there are
other pruposals, if there are olher
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House, Now, one questiop that I
would like to raise is if he allows
this kind of arrangement, we cannot.
resist g similar arrangement for other
industries, It is g question of princi-
ple. I would like, therefore, the Gov—~
ernment tg consider the matter care-
fully and I would like to make a
suggestion tg Governmert that they
should allow Air-India also to take
a part of the equity capital, provided
Hiltons agree to some measure of
control by the Indian directors for its
operation. If that is not done, we
are practically creating an island of
America on our soil in the name of
foreign collaboration.

SHRI B. K. P. SINHA (Bihar); It is
not the only one.

SHRI A. D. MANI: I want all other
foreign collaboration arrangements or
agreements to be examined and Gov-
ernment should satisfy themselves
that by permitting thig collaboratiorn
arrangement they are not setting up
a precedent which woulg be used
against us by other foreign collabo-
rators. I hope that as g restlt of the
negotiations which Government may
carry on with Hiltons some fruitful’
proposals will emerge and their co-
operation secured for India on
honourable terms.

SHRI MULKA GOVINDA REDDY
(Mysore): Madam Deputy Chairman,
the growth of tourism is phenomenal
in countries like Italy, Spain, Swit-
zerland, France, Japan, Thailand and
other countries in Asia, The growth
of tourism in India is not very appre-
ciable, Hotel accommodation is one-
of the prerequisites to attract tourists
from abroad, apart from providing
other facilities to the tourists such as
lifting of prohibition ete., and allow-
ing night clubs in India.

Madam, there are pioneers in India
in the hotel industry. The Taj Mahal
Hotel which is one of the best hotels
in India was built by the Tatas. There
are so many other hotels of inter-
nationa] repute which nave come in-
to existence. The Government of
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India has itself built some hotels and
they are running very profitably, The
Ashokyg Hotel and the Janpath Hotel
arc owned by the Government of
India. In Delhj we have the Oberoi
International Hotel which is one of
the best hotels run by any private
entrepreneur. Like that other hotels
in important cosmopolitan cities in
India, in Bombay as well as in other
cities in India, are to be constructed.
I have examined the alleged propo-
sals—because I am rot sure what the
proposals are—but the proposals that
have come to my knowlege of this
Metropolitan Hotels Limited are not
in the best interests of our country
for the following reasons:

The entire management and control
of this hotel will be in the hands of
Hilton International. According to
statisties, if there is 70 per cent oc-
cupancy in a 400-room hotel, Hiltons
will get about Rs. 18 lakhg as their
share out of the gross operating pro-
fits. If the occupancy is 80 per cent,
it is Rs. 22 lakhs. If the occupancy
is 90 per cent, it is Rs. 26 lakhs. In
addition they get about Rs. 4 lakhs
as promotional and reservation fees;
so much so that the repatriation of
the profits from the agreement will
be to the detriment of India. The
expectation that we will get Rs. 81
lakhs of foreign exchange looks to
be more or less illusory. From our
experience, it is quite possible that
about Rs. 50 lakhs or Rs. 60 lakhs
might be earned because of this hotel.
We know the technical know-how wof
the hotel industry. There are pioneers
jn this industry. I do not think there
is any need for any foreigner to
come to India and build a hotel. No
doubt we require the assistance of
international agencies for promotion
as well as for reservation of rooms in
any hotel, and our Air India is an
internationa] airline now and we must
be proud of the performance of Air
India, and I have no doubt that Air
India will be in a position to make re-
servations and also promote the
hotel industry.

The proposals that have come to
my knowledge make me fee] that ‘he
arrangements will offend the provi-
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siong of the Company Law. It is for
the Governmert to say what are the
proposals of this Hotel Metropolitan
which will not offend the provisions
of the Company Law, There is another
preposal with the Government of the
U.S.A.  which the Government of
Irdig is now carrying on, that they
would like to enter into an agreement
for avoidance of double taxation, If
that proposal materialises, the Hiltons
will be exempted from payment of any
income-tax. From these points of view,
this will be a sell-out. It is not in
the best interests of the country, and
if they want know-how in hotel man-~
agement, why not think of krow-how

for Ministerial posts in India? Thank
you.
THE DEPUTY CHAIRMAN: Mr.

Kulkarni. Please be brief and keep
yourself within five minutes because
the Congress Members’ list is the
largest, arnd the trouble arises only
from this side. That side have co-
operated.

SHRI A. G. KULKARNI: Madam,
instead of going into the details of
the proposals of the Metropolitan
Hotels, I can only 1limit myself to a
few remarks. Perhaps we are aware
that the foreign exchange earned by
us through foreign tourists is a great
asset to this country. At this time it
is more so because we gre much in
need of foreign exchange. We learn
that the Pacific Air Travel Association
have very recently concluded that by
the introduction of the Jumbo Jets
about 12 million passengers will cross
the Pacific. I mear, Madam, in order
to accommeodate these tourists if we
do not make any arrangements in
this country, all these will go over
our head and due to our general
inertia in such respective shall not
make arrangementg for them  and
we shall lose that much of foreign
exchange. If we allow such a chain
of hotels which have an international
reputation, it will be in the interests
of the country if the Hiltons get a
project established on the Indian soil.
I look at this from another aspect.
The Pan-American Company which is
in collaboration with Hotel Interna-
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tional has established a hotel in India.
Similarly why the Government should
be advised or why we should agitate
that the competitors of Pan-American
Company should not be allowed to
establish a hotel in this country?
Madam, I jook at this from another
angle also. I have seen that the private
sector industrialists have always
fleeced this country by exploiting the
sheltered market, Similarly, I am not
wrong if I say that the hoteliers, the
vested interests of hoteliers in this
country are exploiting the foreign
tourists as well as the Indian business-
men by charging fabulous rates. It
is just equitable if we allow a com-
petitor of the magnitude and of the
prestige of Hiltons to establish a hotel
in this country. We can have a fair
competition and we can educate our
hoteliers in this regard. Madam, I am
charging the magnates in the hotel in-
dustry in this country that they are
another Birlas, and another Hazari is
required to report on the management
of hotels and suppression of foreign ex-
change, If I may say, Madam, it is
seen that so many tourists have ccme
and I learn that about 40 cents out of
every dollar are earned by the notel
businesg itself. If we do a little
mathematical exercise, we shall see
how much foreign exchange we are
losing. We are only earring Rs. 22
crores. I think Government w.ll be
well advised to appoint another Com-
mission to enquire into the hotel
business where foreigr tourists are
mostly attracted. We are earning only
twentytwo crores of rupees which is
one half per cent, while cities of the
magnitude of Bangkok or any other
are earning between 15 to 30 per cent.
of their countries’ gross national pro-
duct, Yugoslavia, and the UAR have
inviteg Hiltons and if I remember
correctly. . (Interruptions) Yugoslavia,
I will show you. I may say that when
the late Shri Lal Bahadur Shastr!
visited the UAR, the UAR President
particularly requested our Prime
Minister that the Hiltons should be
brought jnto India because the Hiltons
have changed the face of the Nile
Valley., In this respect, if I may say
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s0, the present condition of the foreign
exchange suppression by the hoteliers
is a very grave problem. In this
country by starting a chain of hotels,
we are giving a just chance to the
TWA people because already Pan-
American people have started a hotel
in this country. If I may quote some
instances, some of the vested jnterests
in the hotel industry have purchased
sites in Madras and Bombay and have
not built any hotels; they are pre-
empting the sites and they are ex-
ploiting what you call their foreclosure
of capacity, which is also evident in
the hotel industry.

Lastly, I want to say that if there
is 2 venture, a commercial venture, as
an industry which fits in with the
ecoromic policy of this country, I do
not understand why we should object
to the establishment of the Hilton
Hotel in this country, whether the
Trans world Air lines have taken en
interest or any other body. Mr. Mani
mentioned about menu card ard all
those things. I am a small man to
know about all those things. I can
only say that when there is the neces-
sity for a hotel being establisheq in
this country which will give a com-
petitive base and cost-consciousness to
our own hotel industry in the country
it must be done and the vested inte-
rests in the hotel industry must be
exposed and their misdeed must be
inquired into.

st frea aal (Few wEW) : ST
awifeg wERw, @gd fa@t ¥ wOw
ATas ¥ oF wgfa ax sT @ |
foa 2w & gan fasfot oy wom, g%
quTE SR AWt # yafq 3@ oW A
ofgF g9 F T 3@ W A uifus
FGHT H JHST FT Q@r | ol faew
g HIY W T3 F CF fqarg ov ga
a1 fF 7w #7 oF agg asv favge
ot fgeqeas § wd aer faege
FT FEAT AT AT EY § A IqH
ae #g a8 fa9= gA+ &1 faar 5 qF
gReA FT A @AT FTAT WA wrferw
fae®y fgaes 1 smar 2, ag@
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fest & oo 3w § qEwT AN FY AT
FTIETZNTT 1956 & IO 3T AW H
AT GIeA A1 ATGT AT ‘qerTa i
qUFR A I¥ ¥ gwy faqr fan, (g
q0 A & § 1964 ¥ g WA,
Iq R W GER 7 IY g qqTS
T W 1967 H fgered gl &0 ¥
gt @ @ ® 1 gH wWeEd g
g 7w A ) fF W WY uge ¥
A fAg god F@q T @ g fF
gAR T8l 9T WA AT FT FH
gafad T¥ AW FT TV 77 ALY |
Ty 39 F agg ¥ e §, T4 W H
JEALT, AR HT T A T W
¥ FAwdAl, 9%, AW IAE N,
qfig® F1 avh & A FO9 AT qF
FUT T FERA @I S T ST
qq9 @I & | FUE gled F FAT AT
JANT 2 FUS ®2 &1 2y fqar s
araT & WX gL gleed &' 1 o gar gt
qT ¥ Tl IFR TTEET dF H G
7gt 9T 101 98 =0 TH ZrEeH § |
9aT 7 R AgT ¥ frmgwaw &
faramior ¥ RE Fwm awHF
o faae glew 1 gar AW 2w ®
T I A AG RN [ g qow
IMA 1 FUS 55 AT Go FT ATRT H
U AT @ gqr &
R, SR ST FY AT EA g1
afz ag 8 wfgwa o= 3 &7 SOd ¥ 3@
FATT & &7 § 25 gfqww W
mTe 8 Sfama & w12 Sfawa aF
~—TX 3AFT gATR et g, @
foerar —a 39 T g 50 Tfawa wnr
F AT g APy g ;g ewAT
F & qE AU W H g9 T I qF
TATX AW T T G AT ;R Hiatw
), WX AW ¥ 39 WFHIT F Fled AT
@ AT ITF NS TF ATGAT FT
FTAT § HIR ag WA ag ¢ i fow ag
¥ 77wzt & wfas G afos wgard s
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oy AW ¥ gifera w@r s wwdE
AR AW ¥ S IS WA T T g
F ET H, O N F qwEIE 9D
Tl & &7 §, q9TE F &9 §, #i7 agt
F st IRfafom g@T I qTeaTg
F B ¥, A Awde F FW A T9
=g gr S ' W, wfy af agf &
fFaaT sTaT ag & I 7 e
18 @ ®aF Sfy a9 =@t ¥ feden
UE AFT IAA AN | TH A@ d
gaty 3w # fafa wv & afz 57 goe
¥ el FI AT G T ATAG
& E, AL gATR FHET faar ¥ gHE
T TR wW T W, D &
Gar g R frey o gy w0 8
g Fg faadt W ge A
» AT §, 7 a9 T AT H AT,
FTET & qATI( AR F7, FooT g1 FEAM
T FNMR TGT F AT FY AT WY
TFFHT A |

IR & ary fag wfo it ¥ oF
19 A qE AT fRaT 1 FEE A
afez ¥ ¥ 7 Sfw 7 & i a@ w
FFQAL AT & At o foreft Y ARt
TSl & F A &Y 9 g, o)
fe s gt @ <@ faar o g,
AT S g @ar F1 a7 FT aTR]
% fagel @ 7Rt W A el @
F1 39T FIF, AT qGA FH, WA
AW § & WA, TEET WOT WOy I
AT F &Y Aveared fear srav ey
WX AIY W H A AP a1 A
q9 F A 7 fad AR § o @ ¥ Ay
FaR At g1 a9 A1 Ig a1 el ww o
qHE W AT AFAT § | AR F fagw
AR FT IW W F g1 T F o
sfa foar s, o9 fF o 3w §
qgq WA 3 A F fa¥r dwR
T s deex 9X wEE wwel
glew ® gar @ & fay dar 2, 41
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[=t Fimr 7af]

TR T ¥ Afagat # oagt wEs
farqamre & sty 0 M I gy
® W W@ F el F AR @ @
F W F feat # wfoqa faafs &
<ET T g, &1 99 9FR # gl
& aw fga & faaga & whga €0,
wfaa gt wiT gw a9 § fF gaw
[l FT AT IMEET E, I@wT dAg
FAA § 5 e & 07 A oY fgg-
W # Wi feafq 1 ey W
u—rraﬂ'?rgtﬁmg'ﬁa?rqfratg%r
fada 3

At ME Frglz (ST ) < d=w
fedY S, g fgaz §eeg & At
7 wget W1 & OF a< 17 997 § F;F
Iq FHT TEF UH AT Ay o
feea 31 9 & f5 frgeam & A
g ¥ g @ia S | IF a5 A
ST AT A AT G A F qEg
@R 1 A IgH1 98 T FATT FT
faar) IR AT TG T @
TRAT AT WA AT &, A
¥ uw e @@ F7 gAd fgaem
F1 qUE T AT & | T Hew F F A
Formort o & fad @ @ @ T Ear
f I TgT FFTEa F gt a0 Sy
gaferr sfrefae g, ot wRg #
TTE3E A @laT F 9 ¥ g ar
Ay faw ggar & e SvE
fF & UF qTH 1 THITATE & 91T FA
&, FYAE AT AT 7 & AfeT
FT 99 3T qE & JATE AT T
gaam%zmﬁfrm%wﬁﬁq

Ty 8 zﬂ'{q;?trmfrm%a’rtﬁ
qraaT g AT AT d v Wy Traar
Fr s fravds A § g wg
FTooT, Fr qeq Agy feard Iarfw
fomd g7 57 AT & A1 | I8 T8
Trié f| . . .
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SHRI A, G. KULKARNI: Is there
not any competition possible in the
hotel industry?

THE DEPUTY CHAIRMAN: Order,
order. Please take your seat,

v

5 P.M,

AW RTFC: TN FEEIwTA 46
a1 g Far & SEmr oo gn
qim a1 4 Ar §U A1 3y wTET
F2AT 3 5 a7 A Frdras ¥ 4T
T G &, A T qE § wWitE fgr-
a1 § S AT e I & W g I
TiHS A AA & WMITF e F Naw-
R A A5 §, STy HiEe * F,
(Interruptions) S7& AT Hiwg o AT
Y 9§ 9% 9ar 9@ wem fE
fget F1 woed ATEL HE % )
®MifF TER TE g @@ 3,
IR s qdeT frar & ¢ gRfoe
F A9 AT ITH TAAT A 20 3@
& fag arF qar 7« T R fgde
FT Y TNTHA § a8 Fg/ 0% W Fefrfes
A&l ¢ afew IUET AT § | 9 I A
R UF G4 ¥ HIAT U HLF AR
g1 ST e a9 9T § 99T OF
#ifsr woie T amar & A
[F 9 & I A [T FEA AT
9 FAHFT /I T § J90 q_T 2 |
T9F 1T ET 9T Y TET FT BRA 59~
For 1 feffonas &, SuH R Faw
ST &Y aar T F I9HT fea Sfaw
R HAAFAC LA & | ITHT IfqT A 2
fis s w1 wifee 2 SOF Avwa dew
SreT ST, A1 qiE TEler ST
IR A ¥ a%g ¥ ¥ ATy A
SIS AT | EW AE ¥ U BRA
TAFSS 3 A7 ¥ F A0 AR § 97
ST T At o dagae fHar €
¥ g1 & 9 S T afaw g,
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FIE A giaq §, 57 @« 9 F A
IS TN WL FART T G
BT | AR 9% U ' Sy R
s R wafeE § e & e
8% § 39T fgmme-feaa g # T
feama-frae Eeea #30 | @ awy 3
T 96 g | 59 0T I @
ST, ST ST a9 ST A favgeary
FT FTERN 1 T A A fgwew
FoAaT feeqT At auEe & 9T 6R
Igi 9Tt & fAU aga &9 e TET |
T TE T TN, 7 IE Fi THAe
T g@ 7 frar 2, wufau §
|qE T 3T TeaT g fF ag T TEw
T &1 o@Afa 7 2 | W I8
TWIEF WH AT F@fa . &
fex W % fag g g S
TR e #3 waw & faggeaw
&t weafa gew ¥ & 4t afen et
f Freeh & g A AR 39 AR
F FE RATEE F THHS A AT
e o0 % g0 AT |

SHRI MULKA GOVINDA REDDY:
Already in the fertillser businesg they
are doing it.

oY ME quglt @ ¥ oF agr

aifrr & #k @& @i § oo

fedet &1 gwmm wfgy 1 feorew

gfry wx H afag 81§ oY S

g an i ® e avmEr €

UF WY wIET ;. AR #T

e age faar 8 )

st ME qeElk : & s §
ffa a@ ¥ SO AR AT BT qqA
T g 1 & =@ dew o 3@ A §
o & gmar g 7 gt e
FAT et g & 1 aer f s
I~ FT faar & I agi el )
AT e W FT TFAT 8,  HAE
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gea W s awar & | & qow W@
FaTE 3 T § o 7 q% 4% a3
A FE, WY N 98 gew aqd
WX W q@ & AT 37 a8 garad
T3

IAFT AT NNFT § T IqRY
OTT @ qT AHT TEOT R0 F v
ged T SuE g 7 ardy
I T g ¥ o § S 3w oaw
S

“,.. All such plans, layouts, speci-
fications, drawings and designs, any
changes in, or departures, there-
from, subsequently made or autho-
rised, shall be subject to the final
mutual approval in writing of First
Party and Hilton.”
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“,..but First Party shall reim-
burse Hilton as mentioned herein-
after for all costs and expenses, up
to an amount not exceeding a budget
prepared by Hilton . . .»
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“,..shall pay or reimburse Hilton
in full for all costs and expenses
of said training and pre-opening
programme as herein provided, as
well as expenses of pre-operational
staffing, organisation, and any ex-
pense of pre-opening operations, and
for the cost of all advertising, pro-
motion, literature, travel and busi-
ness entertainment, including open-
ing celebrations and ceremonies,
incurred prior to or concurrently
with the beginning of full operation
of the Hotel by Hilton.”
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“The aforesaid costs and expenses
of the training and pre-opening pro-
gramme and pre-opening and open-
ing costs shall be reimbursed to
First Party by amortizing such costs
and expenses through annual
charges against operations over a
period of five years, commencing
with the first’ full fiscal year in
which a deduction may be made
therefor in accordance with the pro-
visiong of sub-section 2 C, of Article
v

fee are & % 98 Fgr T E
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“Subject to aforesaid Hilton shall
have absolute control and discretion
in the operation of the Hotel and
without limiting the generality of
the foregoing such discretion of
Hilton shall include and extend to
among, others the use of the Hotel for
all customary purposes, the charges
to be made for and the terms of ad-
mittance of the Hotel for rooms, for
commercial space, for privileges for
entertainments and amusements, for
food and beverages and labour poli-
cies of the Hotel and all phases of
promotion and publicity.”
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SHRI AWADHESHWAR PRASAD
SINHA (Bihar): Madam Deputy
Chajrman . .

-

sﬁma"mm:fg%ﬁa‘rfaﬁn

THE DEPUTY CHAIRMAN: Let
him speak as he wants,

SHRI AWADHESHWAR PRASAD
SINHA: . . . in my humble view in a
developing economy, collaboration is
an imperative. Others may differ
from me. But that is my view. So
far as American collaboration is con-
cerned, I am one of those wWho be-
lieve—I know my friend, Mr. Niren
Ghosh, may not like it—that in spite
of America’s attitude towards Pakis-
tan, towards this and that, America
is a friendly country.

NIREN GHOSH
Not at all.

SHRI (West

Bengal):

SHRI AWADHESHWAR PRASAD
SINHA: That is my view,

THE DEPUTY CHAIRMAN: You
will get your chance.

SHRI AWADHESHWAR PRASAD
SINHA: In free India, when the first
Select Committee on Company Law
was formed, I had the honour to be
a member and also of the second
Select Committee thereon. Let me
tell the Minister for whom I have
great admiration, as he has in his own
way done a great service to the nation.
I admire that and I want him to be
on the correct path. But let me tell
him I am an old man in comparison
to his age and I would beg of him to
listen to me with a certain considera-
tion because my approach to the pro-
blem is hundred per cent. objective.
If you nationalise all the hotels of
India, I shall vote for it. I am no-
body’s man. I am a Congressman. I
am a nation’s man. From the point
of view of the Company Law it is
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hundred per cent. wrong, hundred per
cent. illegal that there should be this
Hilton proposal, from the financial
point of view, from the point of view
of drain on our financial resources, it
is hundred per cent. suicidal to the
nation.

Madam, unless the Hilton proposals
are revised, which I would call ‘Kaya
Kalpa’, both in the legal and the finan-
cial aspect, they should not be accept-
ed. If they are accepted in the re-
vised form, I shall be one of those
who would vote for them. I would,
therefore, beg of him to get the legal
aspect of it examined, not only a part
of it, but the entire thing, by the
Law Ministry. It should not be that
opinion should be asked piecemeal. I
would say “no” to it. The entire pro-
posal should be sent to them. And
let the financial thing be sent to the
Ministry of Finance. And let my hon.
friend, the Minister of Tourism, along
-with gome other colleagues sit and
discuss why people feel against the
Hilton proposal.

i

Madam, my friend, for whom I have
great love and respect, shouted against
me. I do not mind that because I
know Mr. Niren Ghosh is allergic to
America.

SHRI ARJUN ARORA: Do you not
remember that it was America which
helped Pakistan with all its arms? It
was America which supplied jets and
tanks to Pakistan which were used
in the attack against India .

THE DEPUTY CHAIRMAN: Order,
order, .- . -

SHRI AWADHESHWAR PRASAD
SINHA: You are an old Parliamen-
tarian. I appreciate what you say.
But when I said America, I cared to
make proper safeguards.

THE DEPUTY CHAIRMAN: Mr.
Sinha, address the Chair,

SHRI AWADHESHWAR PRASAD

- SINHA: Madam, I am grateful to you.

I beg of the hon. Minister kindly to
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listen to what I have said. I am
neither for this nor for that. I am
for national interestt When I com-

pare this collaboration with the other
collaborations I feel that it will be
very harmful to the nation. And for
the Minister himself, it will be a bad
start for his career for which I wish
him god-speed. So, I request him to
eschew such a thing in its present
form, .

SHRI G, RAMACHANDRAN (Nomi-
nated): Madam, it was on the spur
of the moment that I asked our young
and vigorous Minister a question on
this subject when this subject came
up at the Question Hour. He gave
me a very clever answer, But later
on when other questions were shot at
him, I listened to the questions and
the answers and I am confirmed in my
opinion that this particular collabora-
tion which we are now trying to work
out on the terms mentioned by Mr.
Mani is not good for this country. I
want this young and vigorous Minister
to make up his mind, not simply to
bring the mechanism of defence in
relation to the arguments but to realise
that there are very strong objections
to this kind of thing being done in
this country now. I am not against
collaboration. Anybody who speaks
on a subject like this is deemed to be
against all kinds of collaboration, and
to be anti-American or anti-Russian
as the mood changes from side to side.
There is not even any competition in
which I am interested between the
Pan Americans and the Trans-World
Airlines and so on. These are all
extraneous matters. But personally
I have very good recollections of the
Hilton Hotels in the United States of
America because I stayed in some of
them, particularly in the big hotel at
Chicago which has 5,000 rooms. They
treated our delegation, of which 1 was
a member, with great courtesy. They
are first-rate people. By a strange
irony I travelled to many countries
by the T.W.A. It is a very good air-
line. There is nothing against all this.
The question is whether this parti-
cular collaboration with which we dre
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dealing is good fcr our country and
whether we should have it. I do not
~ want to cover the ground that has
- already been covered. A hotel repre-
sents the symbol of hospitality in a
country. There is a strange and funny
idea that Americans come to India to
* live in India as they do in America.
They can do that in their own coun-
-try. When I went to European coun-
tries and people wanted to give me
Indian food, I said “I can have it in
India. I have come to see what your
.culture is and what your life is”. This
idea that we must imitate and do
nothing but imitate is fundamentally
wrong. We must develop our own
ideas of hospitality to other people,
hospitality in which the culture of
India comes to the centre of the pic-
ture. If we run hotels which repre-
sent American or BEuropean culture
they will become foreign enclaves in
this country. Mr. Kulkarni said that
if somebody says something against
this, it means that we do not want
tourism and that we do not want to
accommodate anybody. Nothing of
the kind. We want millions of people
to come to this country, to see India,
to know India, to live the life of India
and to understand the culture and the
tavour of the hospitality of India.
Take, for example, even the Rashtra-
pati Bhavan. All the mighty British
Viceroys and Governors-General once
lived there. But when Rajendra
Babu went in, he removed the old
kind of European furniture; he got
Indian artists to come in and make
new furniture for him. And they are
lovely. So this idea that we must
give to other people what they are
all the time having in their own
country is wrong. We must have the
courage to make innovations. We must
have the courage to do new things.
Then T would stress what I stressed
on the first day, that there is great
talent in this country. If we can build
up an Ashoka Hotel, if we can build
up an Oberoi Hotel—I can mention
.many other hotels in this country—
it means there is enough talent in
- this country. Call together that talent.

[ RAJYA SABHA]
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If you want advice, take it from other
people; but when you establish a thing,
let it be 100 per cent our own. Mr.
Mani painted a picture of total con-
trol over this kind of thing ...

PROF. SATYAVRATA SIDDHAN-
TALANKAR (Nominated): Are the
Ashoka Hotel and the Oberoi Hotel
any different from the Hilton Hotels
from the cultural point of view?

SHRI G. RAMACHANDRAN: No,
culturally they are not. I am just
now only talking about talent. Other-
wise they are just the kind of thing
that we are talking about. We have
Plenty of talent in this country. Call
up the best of our talents, train the

+ best of our talents and let these insti-

tutions represent something of the cul-
ture of India. Hotels are very impor-
tant in international wunderstanding.
Thank you, Madam.

SHRI ARJUN ARORA: Madam,
during the French Revolution, some-
body said “O, liberty, liberty, liberty,
what crimes are being committed in
thy name”! In the year of Grace 1967,
we can say in this country “O, tourism,
tourism, tourism, what crimes are
being committed in thy name”! Last

-year, the Government of India made

the fatal mistake of devaluing the
rupee and one of the justifications
given to us was that it would attract
foreign tourists. During the last 14
months, we have seen that in spite of
devaluation, the number of tourists
has not increased. And now we are
being told that tourism will prosper
if Hilton Hotels are here to welcome
the tourists, the American tourists. I
agree with my friend, Mr. Rama-
chandran, that if a foreign tourist
wants to see his own country, if he
wants to live in his own national
manner, he will not come to India to
do so. He can do so in his own coun-
try. We are told that if we have a
collaboration with the Hiltons, the
Hiltons will provide the foreign ex-
change. That is probably part of the
offer. This excuse being given by the
spokesmen of the Government is a
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sign of the bankruptcy of the Govern-
ment. We do not in this country want
to have partners in our industry, part-
ners in our trade, partners in our
prosperity, merely because they are
able to provide some foreign air-
conditioning plants and some foreign
cooking equipment. This country is
capable of producing many things
which an industry like the hotel
industry needs and we should not go
in for foreign collaboration merely for
the sake of an air-conditioning plant
or a beautiful cooking equipment,

SHRI G. MURAHARI: They are also
second-hand probably.

SHRI ARJUN ARORA: They are
generally second-hand as Mr., Mura-
hari points out. If we are really
serious about tourism, we should
attract foreign tourists to come to this
country, to see this country as it is,
to see this country as it is developing
and share something of our own food.
Madam, the Ashoka Hotel, for exam-
ple, has a French restaurant—a French
restaurant in which French wine is
not served, That restaurant is cover-
ed by prohibition. The result is that
there are more bearers and attendants
in the restaurant than there are cus-
tomers. You go to the Indian hotels,
for example, the Moti Mahal in the
evening and you will find foreign
tourists going there; without the Hil-
tons, without French cuisine, they are
going there to eat tandori murgh and
seekh kabab. Let us credit the foreign
tourist with some sense . ..

SHRI G. RAMACHANDRAN: Intel-
ligence.

SHRI ARJUN ARORA: .. .with
some intelligence. They come {o India
to see India and tandoori chicken and
seekh kabab are more Indian than any-
thing the Hiltons can make. It is
strange indeed that the Government
has taken 4 years to decide such a
simple thing as Hiltons’ affair of col-
laboration in setting up a hotet at
Bombay. It is a simple thing. They
should have told Hiltons one word
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‘no’ four years back. They can do so
now, If this morning’s papers are
correct—and our papers are generally
correct as far as Cabinet secrets are
concerned—the Cabinet met yesterday
and the day before yesterday and the
previous week to decide this simple
thing and they could not decide it.

SHRI BANKA BEHARY DAS
(Orissa): Cabinet Sub-committee,

SHRI ARJUN ARORA: The Cabinet
met and the Cabinet appointed a Sub-
committee and that Sub-commitiee
appointed a Sub-sub-committee. It
has been meeting, sipping Indian tea
and dispersing without deciding this
simple question. I urge upon this
young, Minister whom everybody in
this House has praised, to have some
courage to say ‘no’ to Hiltons, Tell
them: ‘You stay in America’. The
foreign tourists will come to India to
see the Taj Mahal, they will come to
see Khajuraho, Konarak, Ajanta and
Ellora, they will come to see Rames-
waram and the Madurai temple. They
will come to see Jama Masjid. They
will not come here to see Hiltons.
They can see Hiltons anywhere they
like. They can see them in Hong
Kong where prostitutes are available
in plenty. I am surprised at a bold
statement made by my colleague, Mr.
Kulkarni, for whom I have the highest
respect. He said that somebody told
somebody in the presence of Mr, Kul-
karni that the Hillon hotels had
changed the face of the Nile Valley.
As a student of world affairs, I can
say that it was the Aswan Dam which
was supposed to change the face of
the Nile Valley and not the hotel put
up by Hiltons. The Aswan Dam is
being built not by Hiltons, not by
the Americans but by the help of
another country.

SHRI M. S. OBEROI (Bihar):
Madam, I am very thankful to you
that in spite of the fact that 1 am not
one of the signatories for this dis-
cussion, you have given me permis-
sion to speak.
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THE DEPUTY CHAIRMAN: Very |
briefly.

SHRI M. S. OBEROI: I will sub-
mit to you that as Mr. Akbar Ali Khan
has paid compliments to me that I
am an expert, I may say that I may
not be an expert but I am qualified
to speak on this subject. I will not
take much time but whatever time I
will take will be very beneficial to
the House because 1 will give the
points which probably have been
raised and eventually all these points
will prove very useful particularly to
the hon. Minister who has got to take
eventually a decision.

I will take them one by one. First
of all T will take up the point about
the Hiltons’ foothold in India. Ten
years ago Hiltons made an attempt to
come to India. They were told: “Your
terms are not acceptable to us”. They
made a second attempt and the matter
went to the full Cabinet and the
Cabinet said: “Sorry, your terms and
conditions are not acceptable to us
but if you want to build hotels in
Bombay, Delhi, Madras and Calcutta,
you better go to the private sector”.
Now they have negotiated with the
private party to build a hotel in
Bombay, but their intention is not
only to build a hotel in Bombay but
to build at Calcutta, Delhi, Bombay
and Madras—a chain of four hotels in
the principal cities of India, but this
particular hotel under agreement is
for Bombay only. g g

With regard to their proposal, the
proposal at its face, is an infringe-
ment of the Company Act. It is abso-
lutely illegal. Here are two opinions,
one from Mr. A, K. Sen, our ex-Law
Minister and the other is from one
of the eminent lawyers. They are
staring in my face. They say it is
most illegal and it is not acceptable.
If this proposal is accepted, it will
be absolutely contrary to law. It will
be an infringement of the Company
Law. That is the first thing that has

ot to be decided.
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The hon, Minister said the other day.
[ will read out. He said that the
law of the land would prevail. He
taid: .

“As far as I know, there is no
question of not applying any Indian
law that exists. Surely, the law of
the land is supreme and I do not
think that the law will not be
applied.”

The Minister has stressed the point
and said that the law of the land will
be applied. [ only hope that the law
of the land will apply also to the
Hiltons’ proposals.

Then I will take up the guestion of
the Industrial Policy Resolution. Even
the Industrial Policy Resolution says
that a collaboration should not be for
more than 15 years. Here is an agree-
ment for the first 20 years, then for
10 years, then for 10 years and then
for 10 years. That means it is for
50 years. We are allowing the Hil-
tons to stay in this country not for
5 or 10 or 15 years but for 50 years.
I am quoting this from their own
agreement and am not saying any-
thing which is not there. ~

SHRI AKBAR ALI KHAN (Andbra
Pradesh): I understand that it is only
for 20 years.

SHRI M. S. OBEROI: Twenty years,
then for 10 years, and then for 10
years and then for 10 years—option
after the first 20 years. That is the
agreement.

Regarding the terms and conditions,
it is 33-1|3 per cent. gross and in this
33-1]3 per cent. gross is not included
the interest on loans, and the munici-~
pPal taxes and depreciation which
amount to Rs, 35 lakhs. This Rs. 35
lakhs does not inciude all these ex-
penses while arriving at 33-1|3 per
cent gross. Even when these are not
included how much will Hiltons clear?
I have a statement here. How clever
they are you will see. They have
even given the figure at 62 per cent.
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Income-tax. They very well know get dividends on that. That is all
that it is not 62 per cent. it is only that Intercontinental Hotels Corpa-

50 per cent. because they have a
managing agency agreement, they are
not partners. If they are partners, it
is 62 per cent. tax, but if they have
a managing agency agreement, it is
50 per cent. In calculating 50 per
cent. their share is this. If you take
it on 70 per cent., occupancy, it is
Rs. 20,74,000, if you take it on 80 per
cent. it is Rs. 23 lakhs and if you
take it at 90 per cent it is Rs. 26
lakhs.

Another thing is—which is secret—
they say that the name ‘Hiltons’ is
promotion and for that name we are
being charged Rs. 6 lakhs. Twelve
lakhs is the tax and after that Rs. 6
lakhs for the name of Hiltons which
means, it is Rs. 18 lakhs only on 70
per cent. occupancy and if you go on
working on the basis of 90 per cent.
occupancy, I am sure you will come
4o the figure I mentioned. I am not
saying anything from outside but I
have just given these figures from
Hiltons’ own proposal. Here is their
proposal before me and let them deny
it or say ‘yes’ or ‘no’. Let them say
whether what I am saying is correct
or not. :

Then they say about the advantages
of having Hiltons in India. What are
the advantages and disadvantages?

‘L

SHRI AKBAR ALI KHAN: Their

credit.

SHRI M. S, OBEROI: 7 claim it and
categorically say that Hiltons will not
give more than 10 per cent. of busi-
ness. We have our own experience
of Oberoi Inter-continental where we
find that in spite of Inter-continental
cooperation where we have paid them
only Rs. 2,62,000 and that is all we
have paid them for the business that
we get from them. In the initial
stages when the building was under
construction we paid some amount for
consultancy but that was only once,
and they have made an investment
in our company in India and they

ration receive,

SHRI AWADHESHWAR PRASAD
SINHA: You gave Rs. 2,50,000 by
way of royalty for collaboration or
for something else?

SHRI M. S. OBEROI: May 1 brief-
ly draw the attention of the House
that the entire hotel industry in India
gets only Rs. 20 lakhs of foreign ex-
change for whatever they want to
import but here Hiltons alone are
going to get more than Rs. 18 to
Rs. 20 lakhs, g year? Is there any
justification for it?

SHRI A. M. TARIQ (Jammu and
Kashmir): No.

SHRI M. S. OBEROI:
you say ‘no’.

I am glad

Madam, I will conclude in a minute,
because my time is running out,

THE DEPUTY CHAIRMAN: It has
run out.
SHRI M. S. OBEROI. In conclu-

sion, Madam, 1 would say that I have
no doubt that the hon. Minister will
examine this proposal with an open
mind and he should take a decision
that this agreement should be scrap-
ped outright. It will be a victory for
the hon, Minister to liquidate this pro-
posal in spite of the pressure which
is being brought upon him by some
of the interested parties, who are only
interested in earning dollars for them-
selves and to live in the luxuries of
Hilton hotels wherever they are—in
India or abroad.

The incentives which have been
given now in the last Budget by the
hon. Deputy Prime Minister will
tempt the Indians to build more and
more hotels and achieve the desired
results. The statistics which have
been formulated by the Ministry of
Tourism show that a number of new
hotels are yet to be constructed. There
yvill be hotels with tabout 3,600 beds
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and 2,000 rooms in the private sector
and in the public sector hotels with
about 1,800 beds. Then why have
Hiltons?

I am not concerned with terms and
conditions—good or bad. Hiltons have
monopolised the whole world and we
do not want that they should create
a monopoly in India. It is clear from
their intentions that they want to
build hotels in principal cities of India
and then have motels, motel hotels.
They were labelled as the biggest
monopolists in the United States. In
1956, the Government of the United
States sued Hiltons for monopolising
the hotel business in certain cities, i.e.
New York and Washington. Conse-
quently . .

THE DEPUTY CHAIRMAN: Now
you must wind up.

SHRI M. S. OBEROI: In India we
are not monopolists. In our country
the industry is in its infancy. We
want more to earn foreign exchange
than to repatriate something. This
position should be very clearly under-
stood. .

-

THE DEPUTY CHAIRMAN: No,
Mr. Tariq. Please take not more than
five minutes,

SHRI AKBAR ALl KHAN: Just
one question, Madam, if you will per-
mit me, If the terms and conditions
are modified more or less on the lines
suggested by him, will my hon. friend
Mr. Oberoi have any objection? Will
he then accept them?

THE DEPUTY CHAIRMAN: Let

the Minister answer it. Now, Mn
Tariq.
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Addressing the 10th Annual Gene-
ral Meeting of the Federation of Hotels.
and Restauranfs Association of India
at Hotel Ambrassador, New Delhi re-
cently, Mr. Ram Prasad, President of”
the Federation said that the industry
wag not opposed to Hiltons operating
in India, nor afraid of the competi-
tion they could offer.
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Inder Sharma, President of the
Travel Agents Association of India,
addressing the Tth All-India Hotels
and Restaurants Convention in New
Delhi on 28th November said: “We
want hotels for our clients. Whether
Mr. Ram Prasad builds them or Mr.
Kapoor or Mr, Khanna or Mr. Sanjiva
Reddy builds them or Hiltons or In-
tercontinental buildg it.”

Now, what is Hotel Oberoi? It is
built with the co-operation of Ame-
rica—Pan American. It is mnot an
Indian company.
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There you have Rs. 558 lakhs in-
‘vested in ordinary shares, Rs. 128
lakhs in preference shares and then
AW H.C. has Rs. 63 lakhs and then for
technical assistance fee Rs. 9 lakhs
and PL. 480 Rs. 357 lakhs. Oberoi
does not become American. Then
how can a hotel in Bombay, if owned
by another individuwal, become an
American island? Whoever it may be
we cannot think in terms of having
any monopoly in this country, just
becayse somebody wants to bring
pressure as he has the money and
because he can efifertain individuals
tere or there.
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Now I would like to know from
the young Minister how this secret
of the Cabinet Sub-Committee leaked
out? This should be taken note of
and we should know how this hap-
pened. - s

THE DEPUTY CHAIRMAN: That
will do, Mr. Tarigq.
SHRI A. M. TARIQ: Whether

Oberoi Intercontinental runs or or
some other company runs it, how
does it matter?

[ o wwo wifew : wew fecdy
YT, Tgt OF T gAH FT AT 2
F6 Jea<i B A 1T g1 £ a & 0gr
Y 1962 ¥ fedew &1 991w @ AW
F AN TG AT | G T/ {eH H qTAA
wfearalst #7175 &, 9T FT T4 &
s ag i maam AW &
fer 5T & AAASIT & AT ATH qeah!
FAFLAFATE | A9 A § 9g7 ¥
T & Y T FY ARET Fgy § o1 FEfAES
FE § A TB @ AT g A9 T
afeET Fgd & | faay oF a1 F Jr
It F § TITF F2av g R F wegfaee
& § A e W 7 fae w7 ag o
Fg A § avdig T8 w1 h

warer a8 € fF ger fag & 98
2, 39 eF BT TAGATET groq qaga &
dga< F9 2Y | T AU arE F Ao
Tifas FT AR o gER fow Sl
2\ wfew o fag gfendy @ &
qfed TETET AT AgE F gAY ATHF T

+ [ 1 Hindi transliteration.
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Addressing the 10th Annual Gene-
ral Meeting of the Federation of
Hotels and Restaurants Association of
India at Hotel Ambassador, New
Delhi recently, Mr. Ram Prasad, Pre-
sident of the Federation said that the
industry was not opposed to Hiltons
operating in India, nor afraid of the
competition they could offer.
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Inder Sharma, President of the
Travel Agents Association of India,
addressing the 7th All-India Hotels
and Restaurant Convention in New
Delhi on the 28th November said:
‘We want hotels for our clients.
Whether Mr, Ram Prasad builds them
or Mr. Kapoor or Mr. Khanna or Mr.
Sanjiva Reddy builds them or Hiltons
or Intercontinental builds it.

Now, what is Hotel Oberai? It 'is
puilt with the cooperation of America
—Pan American. It is not an Indian
company.
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There you have Rs. 558 lakhs invest-
ed in ordinary shares, Rs. 128 lakhs
in preference shares and then A'W.H,
C. has Rs. 63 fakhs and then for tech-
nical assistance fee Rs. 9 lakhs and
PL-480 Rs. 357 lakhs., Oberoi does
not become American, Then how can
a hotel in Bombay, if owned Dby
another individual become an Ameri-
can istand? Whoever it may be, we
cannot think in terms having any
monopoly in this country, just because
somebody wants to bring pressure as
he has the money and because he can
entertain individuals here or there,

¥womd ag g fragsm
aig #r fewfe *T f& AWmET
Y ww woF ¥ g A R
FAFT 0 TR g | F ST w7
fog & ame a8 999 @ar g &
NATAT T2 TEWAET T A G
F 0 gAWa &7 g At R e & agt
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Now [ would like to know from the
young Minister how this secret of
the Cabinet Sub-Committee leaked
out? This should be taken note of
and we should know how this hap-
pened,

THE DEPUTY CHAIRMAN: That
will do, Mr, Tariq.

SHRI A. M. TARIQ: Whether
Oberoi Intercontinental runs or
some other company runs it  how
does it matter?

SHRI RAJNARAIN (Uttar Pra-

desh): On a point of order.

[ RAJYA SABHA]
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THE DEPUTY CHAIRMAN: Let him
finish first. Are you yielding to Mr
Rajnarain?

SHRI A. M. TARIQ: No, I am not.

Y ORTATOAY © 9 UF g9 FT
Sarg & dfeg |

AT, st arfer "ATEE W
™ a1 SAEd # R 9-3-64
FI frveq & 39T fed & Avavy § g7
I § TF TATT IS AT AT HT To Qo
arfew 4 %57

“May I know if the Govern-
ment has received any proposal from
Mr, Hilton and if so can the pro-
posal be laid on the Table of the
House?

Is it 'a fact that this Mr, Hilton is
aged 76 and has got enough money
and quife a number of hotels and
his only interest is in young air
hostesses?

Is this one of the reasons why he
wants to extend his industry here
and if so will the Government take
into consideration this aspect of
Mr. Hilton before giving him the
contract-for the hotel?”

¥ gg ST owwr g fFoEn
T ag T4 AGT AAGAET F1 wAW T
g% fgetew w1 wmwar favg war ?
(Interrup‘tions)

THE DEPUTY CHAIRMAN:
was in 1964.

That

SHRI A. M. TARIQ: I will reply to
that question.

This question I raised in this House
then and I have not changed my
thinking or ideology about Mr. Hilton
or his organisation.

sfr TRATQAT : FT AR qqeq
g qrfes ag § 7



- When the whole

i

. copy to be laid on the Table.

5629 Short Duration

SHRI A. M. TARIQ: This is what I
quoted from the Time Magazine, And
I am not asking the Government to
accept these proposals. All that I say
is, let us not play in the hands of
those who want to exploit the inte-
grity, dignity and patriotism of India
for their family benefit. That is all
that I say.

I am thankful to you for giving me
this opportunity.

SHRI NIREN GHOSH: Madam, a
small scandal has become now a very
big scandal. After two times reject-
ing the proposal of Mr. Hilton this
gracious Government issued a letter
of intent to the Metropolitan Hotels
Ltd. and ‘asked them to proceed to-
wards the conclusion of an agree-
ment with him. Now it has become
a very big scandal and how the hon.
Minister will hush this up is for him
to consider. The point here is this.
country is crying
against foreign collaboration agree-
ments with equity participation and
control—it is like so many seaworms
sucking out the life blood of India—
after twenty years of independence
we hear that we must have Ameri-
can hotels here; otherwise we cannot
buily any hotel industry. Perhaps
some day we will hear that in every
Indian home, in every Indian kitchen,
there must be an American {0 manage
the affairs; otherwise the Indian
homes cannot be run. The way things
are, we can only just come to this
conclusion. The terms of the agree-
ment are such—and the terms are
known to us—that we would like a
It is a
sort of a managing agency and this

. Metropolitan Hotels Limited—though

it appears in the role of a company—
will in effect be managed by Hiltons.

° Everything has been so devised as to

bypass the law. It is an illegal thing
and it is a perennial drain on India
in the field of hotel industry. Such
is the position that we have come to.

There is another aspect. These Hil-
ton hotels, I have every reason ) to
doubt, will become so many espion-

[7 AUG. 1967]
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age centreg inside our country. This
being under the American manage-
ment, all our blessed bureaucrats and
high-ups will go there and drink and
divulge all the secrets to the
foreigners. And it is precisely for
that they are wanting to come in.
This is one of the reasons why they
are after this. The agreement itself
is ultra vires our Companies Act and
secondly it is a perennial drain. The
calculation of the gross profits will
be in such a way that out of 20 lakhs
we will give away 18 lakhs.

I want therefore to put this simple
question. After 20 years don’t you
know the technical know-how to build
‘a modern hotel in this country? If
you do not know, thep send some of
our Indians to learn that know-how.
You must surely know how to fabri-
cate the simple machines that are
needed. You have a machine-build-
ing industry in Ranchi. We can build
huge steel plants by ourselves but
cannot we have a fully Indian built
hotel without going in for foreign col-
laboration? The question may be that
the hotel industry has been monopo-
lised. If there is a monopoly in this
field, then break it; if there is foreign
exchange violation going on, put it
down. You take any measures for
that and we will be with you But
just because you want to oppose Ta-
tas you import krupp-Thyssen? What
patriotism, what socialism, we ‘are
hearing. I would only say that it
is time that Government cancelled this
agreement. They should scrap it here
and now and it should be decided
clearly that there should no foreign
collaboration with anybody at least
in the hotel industry. We have come
to a time when once and for all such
a decision should be taken. Then let
the Government construct as many
hotels as they want. You call for
the hoteliers in the country, give
them licences. But let us get rid of
these blessed Americans. But they
are afraid. As a child is afraid of
something which it thinks is a ghost,
since an American js involved here
they are afraid and that is why they
hag a Cabinet Committee and then
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another Sub-Committee and so on.
They are so afraid that they cannot
even take j decision. What an irony?
To what pass have we come t0o? What-
ever you do save us from the bless-
ed Americans who want to run our
homes for us.

SHRI N. SRI RAMA. REDDY
(Mysore): Madam Deputy Chairman,
enough has been said about the Hilton
Hotels, collaboration, etc., but I would
like to draw your zttention and the
attention of the hon. Minister to
another aspect of our hotel industry.
We are running a number of hotels in
Delhi. The Ashoka Hotel is the most
famous hotel. I happened to go
through the Balance Sheets of these
hotels. In 1964-65 the Ashoka Hotel
earned Rs. 18 lakhs as net profit
whereas in 1965-66 it has earned only
Rs, 11 lakhs. And bear in mind that
the number of foreign visitors to
Delhi in 1964-65 was much less than
the number of foreign visitors to Delhi
in 1965-66. Then how is it that the
profit has gone down? When the
number of foreign visitors has gone
up we shoulq have earned more pro-
fit but it has actually gone down.
1 feel that an investigation has to
be made into this aspect.

Again you have the Janpath Hotels.
The Ranjit Hotel, the Lodi Estate
Hotel, all these things have been
combined into one and they are now
run under the name of Janpath Hotels.
In 1964-65 the net Dprofits were
Rs. 4.39 lakhs whereas in 1965-66 it is
just about Rs. 14,000[-. Is this the
way our public undertakings are being
managed? What is happening? It is
their own figures that I have taken.
Madam, for want of time I cannot
elaborate and go into details in a big
way.

But I would like here to point out
what has appeared in today’s Hindu-
stan Times:

“Another building the Housing
Ministry finds difficult to make pro-
per use of is the 240-bed Ranjit
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Hotel. During the months of April,
May and June, its occupancy aver-
aged no more than 36 per cent. The
hotel is not even able to pay its
way.”

That means to say it is incurring a
loss. The hotel I think was started in
1965, It goes on here:

“The building wag originally
planned as working women’s hostel
to replace the one on Curzon Road.
But later for some unknown reason
the building was turned into a
hotel. The  Capital is, however,
greatly in need of a suitable hostel
for working women. . . .”

So we see the occupancy in Ranjit
Hotel has been 36 per cent. Is this
how we ‘are running our hotels? Even
since 1960 the number of visitors visit-
ing India hag been increasing year
after year but still our hotels have
not been able to make profits. But it
is not because we have not foreign
collaboration. We have our models in
Ashoka Hotel and also in the Oberoi

Intercontinental. These models ‘are
good enough for our purpose. There
is only one more word.

THE DEPUTY CHAIRMAN: You
must now wing up.

SHRI N. SRI RAMA REDDY: Iam

only putting one question. The Hotel
Corporation is recklessly building
five-star hotels in places where there
are practically no foreign tourists
coming. I have one in my view. I
am prepared to disclose it to  the
Minister. A crore of rupees is propos-
ed to be spent in a place where prac-
tically no foreigners are coming. About
a thousand or two thousand visit that
place, but still a crore of rupees is
being wasted.

SHRI M. N. KAUL (Nominated):
Where?
SHRI N. SRI RAMA REDDY: I will
tell him later.
(Interruptions)

Therefore, you must not waste money
like that R |
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THE DEPUTY CHAIRMAN: Now,
there are still two or three mnames
and I think you can accommodate. Mr.

B. K. P. Sinha.

5t gafemic wae fag . s
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T E |
SHRI M. C. SHAH (Gujarat): Ma-
dam Deputy Chairman, we are cele-
brating this year ag International
Tourism Year. The idea is to attract
'as many tourists as possible to our
country. We are very short of foreign
exchange and tourism is one of the
ways in which if properly develop-
ed, we cap earn a sizable amount of
foreign exchange. Our income from

| tourism: is only Rs. 22 crores. Com-
i pared to income from tourism in the

q3T | AR FgY & BF e gy Aun ] rest of the world, it comes to barely
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half a per cent of the earnings from
tourism jn the world as a whole, There
is another thing. We have been earn-
ing about 15 per cent from tourism,
which has now gone down to 8 per
cent. In other countries of the world,
income ‘from tourism has increased to
about 35 per cent. It is, therefore,
necessary that we should have an
objective view ang try to find out how
best we can attract foreign tourists,
how we can handle them, how they
would feel happy in thig country and
where. The proposal of Hiltons will
be useful to the country by having
more tourists. Hiltons, we  should
not forget, have a chain of hotels in
varions foreign countries. If a tourist
wants to go to America, France,
Switzerland, India or Japan, he has
only to speak to Hiltons. They will
arrange for his stay and tour in %ll
these countries. That is the one
agency which can boast of providing
such facilities. We have tried our
public sector hotels. We have tried
certain other hotels. It is no use dis-
cussing these matters, but I would
appeal to the Minister to have an
objective view and find out whether,
by allowing Hiltons to have this hotel
here—it is one in the entire chain of
hotels in foreign countries—India will
be benefited. I am sure Government
have enough powers. If they find that
this ig not in the national interest,
they can stop it at any time. There-
fore, Government should have an
objective view and do whatever is
necessary in the national interest, at
a time when we are in great need of
foreign exchange. Thank you.

SHRI M. M. DHARIA (Maharash-
tra): Madam, as the House is aware,
I am here to appreciate the feelings
expressed by various Members against
this foreign collaboration. Right in
the morning from the blade, tooth-
paste, powder, lipstick. biscuits, ice-
cream, pencil, paper, in respect of
everything there is foreign collabora-
tion. I am firmly of opinion that
whatever is required by the country
should be produced in the country.
(Interruption) Even in the case of the

[RAJYA SABHA ]
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hotel industry I am here to congratu-
late my friend, Mr. Oberoi, but it is
my feeling that he ought not to have
participated in the debate today. As
I had stateq long ago, when Mr.
Dugal participated, those who are
having their interests should not
take any advantage of this august
floor for any self-expression. Even
then, instead of going into that con-
troversy, I do congratulate Mr. Oberoi
for constructing and. . ..

H

SHRI AKBAR ALI KHAN: He is
not concerned with it.

SHRI M. M. DHARIA: He is con-
cerned. Let him say ‘No’. He should
not have participated in it. I am
here to congratulate him on con-
structing a very good hotel and also
running it. I have travelled all over
the world and it could be compared
with ‘any foreign hotel in the world.
However, when I look at the hotel
industry and other industries in col-
Paboration, I am here to make some
difference. In respect of the other
industries, which are consumer indus-
tries, whatever is produced out of
such collaboration is consumed in this
country and naturally there is drain-
age of wealth to foreign countries
through these collaborators. So far
as the hotel industry is concerned, if
there is any assurance from the col-
laborators outside that so many more
customers will come from foreign
countries, it could be accepted. It is
out of these customers that we earn
foreign exchange. I think we should
look at this from that point of view.
Even in countries like Egypt and
Yugoslavia they have accepted Hiltons.
Why should we not think about it?
I am here to think about the interests
of the country as a whole. I am not
at all prepared fo be deterred from
thinking in the interests, progress and
prosperity of my country. It is in
this context that I would request the
hon. Minister to examine the merits
or demerits of the case, Are we
losers? Shall we not be earning
foreign exchange? What would be
the expectation of tourists who are
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likely to come, particularly after
the introduction of the Jumbo jets,
when four hundred or five hundred
or six hundred passengers would be
coming at a time? How are we going
to accommodate them in this country?
Otherwise, it will not be possible for
us to take advantage of the
situation. It is in this con-
text that I am here to think
of it in an objective point of
view, from the point of view of the
merits and demerits. Particularly
when we are in need of foreign ex-
change out of these collaborations,
with our control over the collabora-
tions if it is possible to earn more
foreign exchange without causing
any harm to the interests of the
country, I think some objective view
shall have to be taken in such things.
I am socialist. I know that even in
Russia there is  Fiat collaboration.
Have they not started production?
Even in Yugoslavia and Egypt have
they not accepted Hilton collabora-
tion? It is no use being dogmatic
from that point of view. I am here to
ensure the interests of the country.
I am here to give unflinching support
to the socialist pattern of society in
a democratic form. But while doing
that, if we can serve the interests
of the country this way, I would urge
upon the hon. Minister to take that
point of view into consideration. My
second request is—if I had the time
I would have replied to every-
thing. .

s} TR . faar S, "
TERT I FT & AT AT
T FLEE |

SHRI M. M. DHARIA: I am here
not in any hasty way to support or
oppose it. I am here to exagmine and
scrutinise the proposal. Without
scrutinising the proposal I cannof
afford to be a Rajnarain to express my
opinion. That is not my habit. So
my last submission to the hon., Muni-
ster is that this proposal has been
pending for the last four years and
a lot of inconvenience is bound to be
caused to the interested parties and
the reputation of this country in
taking a decision is also absolutely at

6 PM,
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stake. Under this situation I would
urge upon the Minister to take that
decision. Let that decision which had
gone behind the bars come out of
the bars. Let the Government come
forward very openly take a bold
decision on the merits of the case in
the interests of the country and take
the decision as early as possible.

DR. KARAN SINGH: Madam, one
of the most encouraging features of
the debate this evening has been the
general acceptance of the importance
of tourism in our national economy.
I think it is generally accepted that
tourism is one of the fastest growing
international industries in the world
today, and it is also true that India’s
share in this is g very very  small
one. I will, therefore, if I may, pre-
face my remarks with one or two
points with regard to this as a very
small example.

Yugoslavia with a population of 2
crores is expecting 24 crores tourists
this year.

SHRI RAJNARAIN: Due to
hotel?

DR, KARAN SINGH: India, with a
population of 50 crores, last year got
1.6 lakh  tourists. Therefore, it is
obvious that there is a tremendous
scope for development here. As one
of the hon. Members said very elo-
quently, this is 3 marvellous country
with a tremendous spectrum of tour-
ist ‘attractions, a  civilisation going
back to the very dawn of history.

this

, some of the most beautiful works of

art and monuments, etc. We have got
more to offer to international tour-
ism than possibly any other country
in the world. But before we can con-
vert that potential international tour-
ism into actual tourist visitors here,
we have got to build what I would
call the tourist infra-structure in this
country. Here I do not wish to go
into details with regard to the infra-
structure but the point T wish to make
is that hotels are one of the most im-
portant factors in this infra-structure
Just to give a few figures, on the very
modest target of five lakhs of foreign
tourists by the end of this plan pericd
it is estimated that we will need
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17,500 more hotel beds. At present we
have in this vast country of our only
7,000 hote] beds of the three, four and
five star categories. We require 17,500
more beds. What are we doing to
get it? In the public the India Tourist
Development Corporation is going to
spend Rs. 10 crores to Rs. 12 crores
to add 3000 beds to our capacity. The
private sector is also being encourag-
ed. We are going to set up very short-
ly a Hotel Development Fung so that
our private industrialists, people who
cannot get loans easily from other
finance corporations, can take ad-
vantage of it

The point comes now with regard
to foreign collaboration. I would like
to make a general remark in this res-
pect, that is, that tourism is
essentially an international under-
taking. There are certain advant-
ages in foreign collaboration in
tourism which perhaps do not exist
in other industries. I do not wish to
go into the broad question of whe-
ther foreign collaboration is good or
bad. I feel that it depends on the
particular aspect. In tourisnmy there are
two or three things. Firstly, it does
provide the foreign exchange com-
ponent which is often required. Men-
tion was made by an hon. Member
about air-conditioning machines and
cooking equipment. I agree that they
are not perhaps fundamental to ow
way of life, But nevertheless if you
want to get a large number of in-
ternational tourists, you have got to
give them a number of facilities, and
many of these components cannot
easily be made in our own country.
Thereffore, it is one aspect of this
foreign collaboration which is useful.

The second aspect is international
bookings and internationa] trade con-
tacts. As the hon. Members are
aware, when you travel abroad, now-
adays you do not always go and make
individual bookings in each country.
You go through certain travel agents;
you go through certain chairs; for
example, there is the Inter-continen-
tal hotel 'vhich is being run by Pan-
American. They have a world-wide
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chain and therefore the bookings can
come very much easier than without
them. Therefore, the point I am
trying to submit is this that there are
certain special advantages fn inter-
national collaboration in the field of
tourism which we have got to keep
in mind. Many countries have done
that. The U.A.R. was mentioned. I pe-
lieve there are as many ag four
Hilton Hotels in the U.AR. in Alex-
andria, Cairo, Luxor and Abu Simbil.
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UE AT AT g wAY S & ooy
B qATE & g a1t § W g a e
FT HIAT & | X TR 90 Y
TF @M e A F o agt e
fat o &, g e A g v 9
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g & e Al S A A
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THE DEPUTY CHAIRMAN: Order,
order.

DR. KARAN SINGH: I was saying
that as far as international travel is
concerned generally there are certain
advantages. Now, with regard to this
Hilton project in particular, I do not
think it would be either necessary or
proper for me to go into a number ot
details. Some details were mentioned.
And I must say that some of the de-
tails mentioned were not accurate.
For example, it is not a 50-year pro-
posal; it js for 20 years, three options
of ten years each with the Govern-
ment, not with them, (Interruptions;
In any case, I would submit that be-
cause this is a matter which is still
being negotiated, I do not think it
would be necessary or desirable for
me tp go into the details.

I will just like to deal with two
of the very important points which
have been made and upon which
finally a decision on this matter will
turn, The first point is whether or
not in terms of our company Law this
represerts a managing agency. This
is a very important charge, g lot of
people have made it. We hag a ten-
tative view from our Company Law
Department. They said that this did
not constitute a managing agency.
But one of the hon. Members of this
House has recer:tly forwarded to me
a fresh legal opinion and therefore
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that wil] be fully lookeg into. And
I can again assure the House that
there is no question of any legal pro-
vision not being made applicable to
lie Hiltons. I will ook into this mat-
ter with regard to that. I am not a
lawyer myself; even if I were one,
it would not be correct for me at this
stage to give an opinion,

The second point which is extreme-
1y important is, what will be the net
result as far as foreign exchange is
concerned? Now, here ggain, there are
two differing views. On the one hand,
the promoters of this project say that
for each dollar that is repatriated,
you will get at least 10 dollarg here
in foreign exchange. On the other
hand, the opponents of the scheme
say that the terms are such that
there will be an outflow of foreign
exchange rather than an inflow. You
will agree, Madam, that if there is
an outflow of foreign exchange or it
our foreign exchange earnicg is not
likely to be considerable, there would
be no purpose whatsoever in going
in for this. Thig ultimately is the
thing upon which a certain assess-
ment will have to be made. I am no
astrologer; I do not know exaclly
how many tourists will come specifi-
cally because this is a Hilton Hotel.
The point is very important. The
point is, let us say that some other
hotel is built on that beautiful site in
Bombay. One of the attractiors is
Bombay, it is such a beautiful city.
But it is a city which suffers from an
acute shortage of accommodation and
on that Samudra Mahal site, it would
really be a wonderful thing i there
could be a new fine hotel. cpoa

Now, it could be argued that even
with any hotel, ot Hiltons, the for-
eign tourists will come. The real
point is, how many foreign tourists
will come only because there is a
Hiltor. hotel. It is only if we can
make some assessment on that score
that we will be able to take a deci-
sion.

SHRI M. S. OBEROI: Just for in-
formation, we have the experience of
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one year of running the Oberoi Irter-
continental. And we know that. We
have a certain arrangement with Pan
American who have got offices all over
the world, who are in a much better
position than the Hiltons. For every
ticket which is sold, they also book
a room in a hotel, And from our own
experience and statistics, it will be a
guide for the hon, Minister when I
say that we have got only 10 per cent
business through Pan American and
the rest came through the travel
agents, the airlines and direct.

DR. KARAN SINGH: May I submit
that the view that the hon. Member is
now putting forward is one of these
two extreme views that I have men-
tioned? The opponents of the scheme
who are very active and the propon-
ents of the scheme who are also equ-
ally active, have put forward diffe-
rent views. Ag I was submitting, it is
on these two points that a decision is
going to rest. Firstly, is it or is it no:
a managing agency in terms of our
Company Law? Secondly, by all ra-
ticnal standards, by information which
we can collect from other countries,
are we convinced that setting up a
Hilton Hotel will result in a substan-
tial increase in our foreign exchange
earnings after all payments have
been made? These are the two points.
I can assure the hon. Members of
the House 5

SHRI NIREN GHOSH: Where is it
that the tourists come to our Indian
hotelse

DR. KARAN SINGH: That is exact-
ly the point. Hiltons have 5 world-
wide chain and part of the attraction
of the scheme is that it would help
us in that world-wide booking, That
i the whole point. He hag said a very
cotrect point —how much will be
attributable to the Hiltons. I would
like in closing to say (Inter-
ruptions).

THE DEPUTY CHAIRMAN: No In-
terruptions, please.
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DR. KARAN SINGH: My hon.
iritend 1s not only a friend put also
a tenant, Madam. He is most welcome
to meet me any time separately (In-
terruptions) I would just in closing
like to say two things. We will take
a decision with an open mind. 1 can
assure the House that I have an open
mind on this issue as somebody has
said. Somebody else has said that I
should not respond to or buckle un-
der any pressure. I am a pew comer
to this House. But it will not be
long before it is realised generally
that T am not the sort of person who
will yield to pressure of any kind
whatsoever from whatever quarter. I
will therefore take an impartial and
to the best of my wisdom, a fair deci-
sion on this matter,

I would hike to make one point in
closing. I entirely agree with the point
which the hon Member, Shri Mohan
Dharia, has raised that by this con.
tinuous delay we are getting the
worst of both the worlds, We are
neither getting the hotel nor are we

in any way furthering oul
reputation in the international
field. In fact, these delays

have an extremely detrimental effect,
I am at one with the Memberg of the
House in their desire that a clear-
cut decision should be taken. The
decision, as I have submitted, will
revolve on these two points and 1
hope to be able to take a firm and
fair decision in the national interest
as early as possible.

STATEMENT BY MINISTER RE DR.
DHARMA TEJA

THE MINISTER OF TRANSPORT
AND SHIPPING (PROF. V. K. R. V.
RAQO): Madam Deputy Chairman,
during Question Hour this morning
in the House, hon. Members, Shri
Rajnarain and Shri Gaure Murahari
made certain observations about the

matter  concerning Dr. Dharma
Teja. (Interruptions)
‘SHRI LOKANATH MISRA

(Orissa): Madam, on a point of arder.
The point of order is this, We sat



